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CENTRAL - ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW

L N K )

October 18, 1989

Registration O.A. No. 237/89(L)

H.L. Agra}hari . o.o ') . Applicant .
Vs.
Union of India & OLS eees Respondents

Hon'! Mr. D.K. Agrawal, J.M.

Hon' Mr. K. Obayva, A.M.

( By Hon' Mr. D.K. Agrawal, J.M.)

This case was listed today for hearing,

However, Shri Arjun Bhargava comes out with an

™\
. .
application saying that the impugned transfer order
'
has already been cancelled by railway administration [
by an order dated 12.10.89. We do not know what has ~

transpired between 27.9.89 (last date) and 12,10.89.
However, we are not concerned with it. The present
application has become infructuous. Therefore,

the same is dismissed as infructuous without any

AN

order as to; costs, '
;/’ L “irzz\glisaizceuaxré‘i
ME] BER (A 1¢)\ )3 - MEMBER (J) 13 % @7

(sns)

October 18, 1989

Lucknow,



has already been cancellefi by railway admini;
stration by an order dated 12.10.89, Wewdo
not know. what has been transpired between
the last date and thm/pseseatwi».& 12—10-89.
'However, we are not concerned with it.

The present applic‘atio'n has beeome infructucn

no we : Therefore, the same is\di?smissed

as

£ ructuous without any order as tO costs)

;- *IN_THE CENTRAL' ADMINISTRATI\!E TRIBUNAL
- . CIRCUIT BENCH,LUCKNOY
_SRDER | .,E.,L '
0. 2 (L
REGIST.nTION No. o o QM%(»-)
APP‘ETCTWT
VERSUS
. DEFE NJHNT ~ _Union of India & or‘s__
'R"E's ONUENT .

s ef’erencc _Hdu complied
se_mal Pgl;;’cnggsi, Mentioning R o th anidate
z".unjberx\ 1 e b4 ‘ of compliance
of “order i :

- . and date
- Hon' Mr, D.K. Agrawal, J.M.
~Hon' Mr. Ko Obayya, AM,
18/10/89-| * Shri P.S. Mehra counsel for the applicant |
'and_Shri Arjun Bhargata, counsel for the
respondents are present and heard.
This case was listed today for hearing.
However, ‘Shri Arjun BhargaVa comes out wlth
' an application saying that the transfer order
\r(
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___ﬁan'ble Mr. E.K.Agamal, ey - Oudtctal Vember

Cleew © Adminmistrative Member '

shti F,s.ﬁehra e@umsel far the apglicaat an@.Shri '
Arjua Bhargam. ceuusel ffw the resp@adeats are pzesaat

. sme heam. e BECHIEREE

" This casa was nstes“a‘ today for hearing. F&wwef} éhri -
Azjun Bhargava uemea out with an agplicatiﬁn saying that the

-i'_transfer order. has aireaéy beer cancelleﬁ by railway aéministnation

by an @rafex @aﬁed 12,104 1989,. We o ot know what has trauspire&

nbatweem t.he last. date ama 12. 10. 1989. Hma ever,. we are fmt

- cancamad uith e, 7

'zerefare;g}the %ﬁ}a is éismissw as mfracwus withwt any amer ’

- :;.‘.zeg,,, |
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BEFORE THE CENTRAL ADMINIS TRATIVE TRIBUNAL, PRINGIPAL BENCH
| ‘. S - NEW DELHI, ADDITIONAL BENCH AT LUCKNOW,
o  C.T. Np, 237 OF 1089, L )

AE- 50

' ' Clentral Administrative Tribuoal
'1 Circuit Hench, \?‘\/o w
sBate of Filing )
"1 5e of Reccipt Ly Pust...

gjucy Reglotear (J) |

Hira Lel Agrahari, aged about 62 years, Son of

Late Sri Sunder Lal Agrahari, 'resident of 640,

Krishng Nagar Privste Colony, P.O, BaSara‘thpur,
District Gorakhpur.

seee App1108nt .
Versus

 Union of India through its Secretery in

| Rallway Department, Rsil Bhawaen, New Delhi.
?‘ Ch»i‘ef Commefcia,l Superintendent (Cattering},
t | Norm»Eé.stem Railway, Gorskhpur.

.% 3¢ Senior Divisional Commercigl superintendent,
R North mmstern Reilway, Lucknow.

Chief GCotering Inspector, North. Bastern

‘ Railm.gy, Gorakhpur,

LEN N RespondentSQ

Lo APPLICATION UNDER SECTION 1o or. Vol
Mef & 7 COUTRL ADNTNISTRATIVE THIBUN cp
| 1985

~.

DETAIIS OF APPLICATION
=emaady e S TLA LA TION

Particulars of the Order against which applicd*m.on
Tlaly, ~ is made 4

(1) C-i-der No, with -

C/57/5 taf £/ Catering/8l

reference to Amnexure. dated 29,8.,1989,

4 .
(ii) Dated

] ;} - 28,8,19892,
/BGZYQJ—M’ (1i1) Ppassed by ~ Senior Divisional

Commercial Superin--
tendent, Nov- th-tn g féfn

| : Reilway, Luc¢ imowe

- eooeo-oz
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(iv) Subject in Brief

_ Jurisdiction of the

| Tribunal.

Impugned Order of
trensfer issued by
Senior Divisional Comie
erciél Superintendent,
North-Fastern Railvay,
Lucknow, vide his Order
Noe C/67/5taff/Catering/
81 dated:29ogq1989
which wzs communlested
through Chief Caterihg
Inspector, North Fastern
Railwey, Gorskhpur
vide his office Order
No. 16 dated 31.8.1989,
trans§ering the spplicant
frc,zm the'post of Store
clerk to the post of
cash clerk at Depert-
mental Catering Unit
North Eastern Reilwey”
Gorak%pur. -

The certified copy
of impugned trsnsfer
order No. C/57/8taff/
Catering/81 dated 29,83,
1989 is apnexure 1 to

thie spplication.

- = .The céuse of sction secrued
to thé~applicant for filing
this application at Lucknow
within the jurisdiction of

this Honfble Tribunal,

L) 003
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> é 3. '~ Limitation ~  The application is well within

§ o ‘ limitztion as prescribed under

5 o S » - gection 21 of the Administrativé
% | | .'. Tribunal’s Act, 1985,

4, Facts of the Case @

The petitioner was appolnted as Assistént on
1»10.i§58 end he wss promoted to the post of gales
Incharge on 1.1C.1264. The'ﬁe%itioner remgined in
Mahendru Ghat, Patna, Biher from 1964 to 1974 from

~ where the»petiﬁicner was trsnsferred t¢ Barsuni,
Bihare The petitioner worked as Sales Inchsrge in
Catering unit of North Eastern Reilway, Barauni,
Bihar, from 1375 to April, 1981.

| | The petitioner was trsnsferred from Barguni,

Bihar to Gorakhpu? in May,.lgal'inithe post of Zeles

Incherge. The petitioner worked as Sales Inphargé

at Gorakhpur from May, 1981 to November, 1986, |

The petitioner was promoted to the post of

Store Clerk in the month of December, 1986 in the

~.

| v Pay schle ks 260/~ - 430/~ which is now revised to
s - B 976 ~ 1640/-, The promotion order dated 17.2.%08%6
is jnnexure 2 to this agpplication.

. The heirarchy snd cadfé of Store_dlerk was

; - created on_31,1.1982 vide Order No. Perscnnel/zlc/
E- | 16/C~R/Bhag « 11/VI dated 31.3.1989 passed by_

| Genergl Manager'(Personnel), North Easfern Railway
E , Goragkhpurs To unde;stand the heirsrchy from the
post of store Clerk to the post of Chief Catering

Inspector, the following is relevant 3

- AJVeCe of gtores Clerk (R 975-1540)
of Catering Unit (Commercial Department)

QQ#O@&



a

-Store Clerk ' Asstte Manager
(975-1540) - (975-1540 (75% Direct
‘ , . } . recrul tment &
. 25% by Promo-
tion from
Class IV gtaff
of Catering)

. e 8 em en  e=m dr wD e w0

Catering Manager
( 12007 2040)

t
Selec?ion

H
f

Catering Inspector -

$
'

Selection
, o

Chief Catering Inspector
(2000 ~ 3300
A true copy of letter No. Pepsonm@l/210/16/CeRe/
Bhag-11/6 dated 31.1.,1989 is being filed as Ahnexure
No» 3 to this application.

The applicant was ordéfed to work as Cash Clerk
vide Office Order No. (¢/857/5taff/Cat./31 dated
20,701989 and one Mre skhtar Alam was ordered to
resure the chargé of storé clerk in place of the
applicznt though sri Akhtsr Alsm is not from the
store clerk cadre. | |

A true copy of Office Order dated 20,7.1989
passed by Divisional Commercisl Superintendent
(Catering} North mstern Rallway is being filed as
.to this gpplication.

The applicant made a representation asgainst

the aforesaid traonsfer order on 24.7.198° stating

6000&5
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therein that $ri Akhtar Alam is working in the pay

-5 -

scgle of K 1200 - 2040 gnd presently he is posted as
Senigf Clerk and there are also complaints against

Akhtar Alam and he is not entitled for the post of

" gtore Clerk while on the other hand the applicant is

being shifted to another cadre of cash clerk which is

a different cadre. The seniority as well as promofibn

T mm e -

of the spplicant will be effected by execution of
gbove mentioned order. _ ‘

The true copy of epplicsntts repreSéﬁtatian
dated 24.7.1389 to the Divisional Commercisl Superin-

- tendent {Catering) is béing filed as Anpexure lNo. 5

to this application. _ !
The Divisional Reilway Manager (Catering} Lucknow
was pPleased to cancel the transfer order dgted
2007.1989 vide his order No. G/57/Staff/Cet./81 dsted
25.7¢1989 and the gpplicant was allowed to continue
as store Clerk in the Catering Unit of North Eastern
Railway, Gorgkhpure ; _
The true copy of order»dateé%2597»1989 passed
by -Divisional Reilway Mahager (Catering} Lucknow is

~being filed as Amnexure No. 6_to this application,

The petitioner is working continuously on the
post of Store Clerk since laét 3 years and no adverse
entry has ever been communicated to the gpplicant.
The work and conduct kae of the petitioner has always
been good and no departmental proceedings are pending
against the applicant.

The applicznt was taken by surprise when he

learnt that the Divisional Manager Railway (Commercial)

Lucknow vide his Order No. §/57/8teff/Cst./31 dated

| 29+8,1982 has sgain shifted the applicant from the

post of store clerk to the post of cash clerly without

Qooos

e
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being given an opportunity of being heard, on the
initiagtion of Sri Akhter Alame The transfer orderﬁ'
of the applicant is the result of personal enemity
between applicant and Sri Akhtar aAlam. |
A cértified copy df impugned transfer order
No. G/57/Staff/Cat./81 dated 29.8.1989 Dassed by
Divisional Reilway Mangger (Commerclal) Lucknow is

being filed as Anpexure No. ]

to this gpplicgtions

The applicant again mgde a repreéentation

dated 1.2,1989 to the authority concerned but nothing

has been done till now. Thus, the>transfer order

is-malafide and is challanged through this application.

A true copy of the representation dated

1.9,1989 is being filed as Annexure No. 7 %o this

applicztions
Grounds for Reliefs s~

The gpplicant is now left with no glternative
than to seek his remedy from this Hon'ble Tribunale

He ig entitled to his reliefz on the following

~ among other;

GROUNDS

A ~ Becguse the work snd conduct of the petitioner

has alwayS'béen good,

B = Becguse no departmental’proceedings are pending
againet the petitioner and the Divisionsl
Rallway Mgnager (commercial) Lucknow has no
Jurisdiction to shift the applicent from the

post of store clerk to the post of cash clerk.

¢ -~ Beczuse the transfer order is obscure and was
Passed without scrutiniséng the facte.

L ) .7
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D - Becsuse the order of transfer is punitive and

hes been passed withocut any enquiry@

B - ’Eecause the impugned order is arbitrsry and
violates Articles 14 and 16 of the Constitution

of Indige

F -~ Becguse the impugned order has been passed
without giving an opportunity of being heard
and there has been utter disregard of the

principles of natural justice.

G = BecCsuse the impugned order of ffansfer hss been
Passed without considering the fact that the
applicant is working in Store Clerk Cadre and
hls career will be seriously effeéted by the

order of trgnsfer.

Details of Remedies Exhsusted s-

The applicant hed represented to the higher
authorities to cencel the impugned transfer order
vide annexure No. 7 but the same is pending without
any disposale | |

The aPplicant has been left with no other
alternaie or afficgcious remedy than to approach

this Hon'ble Tribunal.

Matters not previously filed or pending with any

other Court -

The applicant has not previously filed any

- application, writ petition or suit regsrding the

matter in respect of which this application has been

mgde, before any Coﬁrt of law or any other suthority

- or any other bench of the Tritunsl and nor an& such

gpplication, writ petition or suit is pending before

any of them.

53008
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WHERSFORE, the applicant most tumbly and

respect&ally prays that this Hon'!ble Tribunal be

pleased to quash the order of trsnsfer dgted

2968 1989 Pasqed by the DlVlsicnal Rallway Manager
Lucknow contazined in Annexure Noe 1

(Gommercial)
to this application. \
\
AND to grsnt the costs and ﬁ@éh other relief
and for

as the applicant may te found entitled

which the applicent shall ever prays

'The gpplicent most mimbly and respectfully prays

pleased to

that the Hontble Tribunal be graciously
¢/57/staff/

stgy the operation of impugned order No.
Cate/81 dated 298 1989 shlftlng the applicent &ram
lerk to the post of Cash Clerk
1 to this epplication es

cuffer irrepsrable

the post ef gtore C
contsined in.Anneﬁﬁre NOe

otherwise the applicant shall
injury.

10. The spplicent is filing this application through his

Counsele
Psrticulars of Postal order filed in respect of

applicstion fee s-
(1) No. of Indign Postel Order 3 DD/ 4-783545
(1i) Name of issuing Post Office: ReMeS,. Charbeghe

. 4,0.1989

(iii)mte of Issue

(iv) post Office at which peysble s GePoCe, Lucknowe

0.&009
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etelils of Index

“‘,9 m’

An index in duplicate containing the details of

‘Gocuments 18 enclosed.

13.

Lucknow

Dated

1.

20
3a

4,

Se

7o

(23

.

Certified copy of impughed transfer
order No. C/57/5taff/Cat./81 dated
29.8,1989. see  ANNZXURE 1
promotion Order dated 172,1986. _ANNEXURE 2

True copy of letter No. Ppersonnel/
210/15/C. Re/Bheg - 11/6 dated

31.1.1989, showing heibarchy of

store clerk tc Chief Catering

Inspectorts poste = ... ANNEXURE 3
True copy of Office Order deted

20,7.1989 pzesed by Divisionel
Commercial_Superintend?nt‘(Gatering)

North Eastern'Railway,'Lucknowo ~ ANNEXURE 4

True copy of epplicant's represen-

 tption dated 24.7.1989, ANNEXURE 5

Trie copy of order dated 25.7.1989
passed by Divisionsl Railway B
Manager (Catering) Lucknow. ANNEXURE 6
True copy of applicént's fepresen-

tation dgted 1.9.1982, ANNEXURE 7

Folo bh oyl

4,9,1989 ' ~ Applicant

,Qeeowlo
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VERIFICATION
I Hira Lel Agrahari, Son of Late Sri Sunder Lal
Agrahari, aged about 52 years, resident of 640 Xrishna
Nag.ap P-rivate’“”'cdlyony, Post Office Basarathpur, District
Gorakhpur, working as store clerk in the offic_e of Chief
Catering Inspéctc-r, North Eastem Reilway, Gorakhpur, do
heréby \}erify ..'th.at the contenté of paras 1 bo 13 of this
api)l_ication gre true to my personal knowledge =nd I have

not suppressed any materizl fact.

Lucknow ¢ S WW ‘

Dated ¢ 4.9.1989 o Applicent
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In the Central Adwinstrative Iribunal Al lahabad

Circuit Bench Lucknow.

B, A No. 237 of 1989
Hira Lal Agreheri 7 Appliceant
Versus - ‘ ;'

Union of India aud others Responden ts.

Subplementary reply of the Resgvondents:

v srperrr—

I, V.K.Tiwari working as Sr. Divisionsl Commercial Supdt.
in the office of D,R.1M,'s Office of N,E, Railway Lucknow
is dely a1 thyyis8d to sign and verify the reply .on

behalf of the respondents, L
1. That the applicant has filed the present

ase against the i\apoxldex1ts s which is ‘pendiug-before

T

[

this Hon'ble Tribunal. | N

2 That a detailed reply has been alreddf filed

on beﬁalf cf the respondents in the above case,

—_

3. That certain subsequentethappeuded after the
last hearing . which are necessary to be bro‘ughtpn

record.

4, That by Order No.@/57/staff/Cat/81 dated 12.10.'89
the transfer of shri Hiralsl Agrehri has been cancelled

without prejudice, s copy 'whereﬂ§@ is made Annexure No.,* °

C-2 to this replﬁ

5. That on the facts and circumetances, the applicatic

hzs becouwe infructuous.

Lucknow T WURA 55T T L AR

dated 17.10.1'89 ‘Rospontents

Verification,

I, V.X,Tiwari workimg as Sr. D,C.S. in the D.RM.' 8
office at Lucknow do hereby verii.‘y that. the contents of
para 1 to 5 is based on information derived from ‘re:cord
and le@l advice which is believed to be true.

O



N
P
rd
o
- o
¢ .

' iﬂ ATH ZASTERN RALLL

TR

Jedd

P

aanion t(;

Qu,"
(975~

st ad 19¢ )*), Tl

AX}Q&ZK,X

This . i.s th.
\_\~ ‘

T/ /B

100

AT S e
'// /‘

RV
o

fecpwarl LT

(1) Chi.f
- i

T saa/a
),:) \l _l:los.l.u

/‘\

T I £ ST 15 S Sl A Offl 7,

L .~-' aq;t:“
£ oy b3 em 1 + (" LN

| ) tzL“Ll'. .o . - ' Ll“u’r"
C s . - . ~

(Y e opnt OFffic.r (Ouah)

\\.4 / N hadind e v

. ST A ¥

i - ol Wiy LoLA hori
P Alrmuy

.t..
1540) is cnne Ll

approval
i CC

Gror dcopur

OFFLCH

ORD ZH

e el :
Plal

-
S,

mr Divl.

Cop lhpar for

ﬁ

e

J

Gop kK
-

or Divil e

of

wit

»

/e L/tbaq GO

f{’f]

this office lettor Noac/bJ?/

lﬁmzﬂﬁ-mmha
srajutic

Shri

Y;H[

Rlv.e Mo r(e)

Teknow.

tafoorabilou

1/ L0 T

hmufg

§ ¢
P17 Toay s
- 4 ~ i ‘-‘d’“‘ I :
}
4
. .
- \ :
T . IR
W i
{ \V A

TR D
IR i, AddR

I

P




,
;
1

&

L

&

Sy

=g

In the Centrsl Adminstrati

L

Trmbunal Allahﬁbﬂ

ﬁlrcuit.ﬁemanuucﬁnowg

0, A Wo, 237 of 1289

leaiﬁél Agrehari , cow Avplicant

Vaersus

Union of India and others oo Responden s,
KEply on bahalxmgf the Resgou rrrr dents:

o= |
VK- IR wans
: _ Luehar

in the Office of N RM,'s office of N, & Rallway is
duly authorise to sign and verify the reply on behalf
of the respondents: I have gona through the contents

of the @oplication and its aunsxures and undsi-siood

the same. 1 am also conversant With the facts dbated

‘balows

Before giving parawaige reglJ ta ﬁaa anpllc tion, it

is necassary to g ve the folleowing factssa

1o That cousidering the post of sicres-c 1‘e.‘a:*lcg‘ 8
sengltive oune, envolving material and wonay
tfanaa@tisu, 1% was-deéi@ﬁd by the a&n;ugtaatxen
-that the teru of store ml@fkg'ﬁhguLd bae 2 year
guly.

2. That in o contasuplated @1nui .agsina the

applicéntﬁ‘the leadzer and a/c books have

been siezed by the departoent and are being

‘examined, , L

N

/‘w

working as SZQ*~I)Uu4h<2n«u»¢«uuQSAh#“
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.~ _/'/“C\ |
£ |
| N
| - 2
}
: 3, That the shifting of the apvlicant Trom tae post
of Store Clerk, has beeu necessitated in the
. axlzency of se ce and iu aduinstrztive intsrest.
| .
i : )
| n 3 = . 5 4 X ) . . s
. o 4, Taat at sny rate, for the present, by directiug
~ . | , : :
) : | : the arplicant by means of iwpugnad order dated
o
f 29.8,189 {Aannexure No,1 to the avplication) to
x | , the appllcatlun, to work 55 Xash olerk, therae
‘ e PN
; ﬁa& baesn no pnwﬂae in status and ths apvlicant
i . . ._-_.....rnome-mnabw’r .
j would avall a1l his Erﬂmﬁtl z;l ﬂmmor 1itieg
| o Lt . o
- as per Adi. G @Q@llﬂablﬁ to Store Clerk, 1T any,
i e e~ : P )t PRI
| : fxen it becowes due.
‘ . - . - - W-—m‘
- De That ou tho Tacits ané circustances sitabad above,
i .
ds ’ L
ny the goplic ut is not entitled Ho any relisef and
A »
: the application is liable to be dimissed,
! . .
. _ _ ﬂm%xﬁ SE RAFLY:
o _ o ,
;
Para 1:The conteute of parazgraph 1 of the application,
:. t ) ) ' . )
- needs no reply.
a ' :

P l "
r,:‘)

' Para 2:1a rmggy, an‘v the Jirlé dictlion 0f thie Tribunal
|
i : is gémitted. Rast is dsuieds No cguse arvose %o
|  the wpplicant to file the present zpplication,
i 22 »
i
o Para 3; The coutents are denied. The spplicetion is pra-
|
i mature on ths own admission of the applicant, be

‘haviog wade z représenistion on 1.9.%' 89,




Para 4: Contents of gx first, second and third part
0oL parasgraph 4 of the -appli cation nesds no

reply. -

in reply to the fourth part of parsgraph 4 of
the apvlicstion, on;l.v the ‘is‘,éue of Order Mo.
Personnel 1/210/15/CR/Bhar-11/8 dated 31 1.
1989 issued by the General Manager {Personel)
is mt donied, The AVC dis'clméed by thé '
avnlicant is not correcht, Copy of correct AVC
iz annexed to this 35ép1y 28 AMNE{URSE Ho, d».‘u
Howevor the copy of letf’sef ’;\Tb, 210/ 15/ CR/ BHAG
11/8 dated 31,1, 198¢ undsr waich AVG was issued

is pdai tted.

Contents of fifth part of paragraph 4 of the
application are not denied. The copy of office
order dated 20.7.189 annexed as Aunexure Ho. 4

to the application is not denied

in re‘ély to the contents of sixth port of

parggraph 4 of @he spplication, only e
r P R Hhed | | .r
{ation doted 24.7.189 1

o n of pEPLESEH I
7 gf A p . A[’Hle}g‘are ,N«OO

jjained 2

ol a6 G | W




- . . o e . :

Para 4: Contents of mx first, second and third part
-of paragraph 4 of the applicaticn nesds no
rGPLY. 4 '

In reply to the fourth vart of parserson 4 of

. e wnoi 3 ¥ I . .
5 si@ =2pPlication, only the issue of Order o,

Personnel 1/210/15/CR/Bhan-11/8 dated 31, 1.

1989 issued by the General Manazer (Personel)
is not denied, The AVC disblséed by the ’
a_plican£ is not correct, Copy of correct AVC

8 anmnexed to this reply as AWNEIURZ Ho, Ce1.

fete

However the copy of lether No, 210/ 15/ CR/ BHAGw
i1/8 dated 31, 1.1989 undsr waich AVO wes issued

is admitted,

Centents of fifth part of varagraph 4 of the
apblication are not denied, The copy of office
orfer dated 20.7,'89 annexed as Aunexura Ho, 4

tn the avplication isg no% denied,

-
s
— SR g,

iﬁ;ﬁéﬁ}y to. the contents of sixth part of
‘paragraph 4 of the ap?licatipn,fonly the
raceivt of representation dated 24.7,'89 by
the applicaut as -contained in Amsxure Wo,d

to the application is not denied.Rest of the

contents are Rsmket verifieble from the

E;Qréﬁfesenﬁation itselfs It is however speche
Bl q
fically denied thot there is any inquiry or
agoinst shri akhtar Alam , a8 21l

(&%

o
te]

meotion pedniy
eged by the applicant.

e

LI 4




It is alsp specifically stated that in view of

the feoots stated above, the seniority , as well

as the prowotion avenue will not be effected, as

P

1leged by the spplicant,

Coutents of vnﬁh part of the vwerngreph 4 of

N L the applicatio d 11ed., Howaver, the @pgy

i - -

i*—'
f—h
b-J

<
F]

‘\

RS b : of leatd ar dated Sa 7.189 zs contained in Annexure

Em,ﬁ to the a@@lis&tian is not denied. Tt is

gunmlftsd that the 1nf¢r@nea drawn by the

! - applicant that %hg letter dated ﬁﬁ 7.1 82 wauld
mount to cancelistion of tue Qrd@r'dﬂtea 2,7,

8% 1s ineorrect,

al

~ | ' ! In reply to the contents ofeighth part of parag-

"

\ raph 4 of the avplication, only the fact thet
[ : N i '

the applicant is working conﬁiﬁucuslv‘en'the
post of store clerk since last 3 years is not’

8 t' ﬁmLLﬁﬁd, It 1ig stated that

denied, Resgt

in a contenplated inguliry, the record has been

siezed by the departoment and the .szue is under

In veply to the conteuts of ninth pori of
o parsgraph 4 of the application, only the issue
of Grder Fo, £/67/Staff/Cat/81 dated 20,8,'80

eontained in Annexure Fo,1 to the apvlication

3
2]

not denied, Rest of Lhe contents are denied,

g
(6

-4
[

is speificaily denied that the spplicant was

A o SATH | .
) \ ke o /‘ ‘ P
w a\@@ﬁg@ 4 Q‘ﬁﬁg
qiﬁ'(.t@', '



N

- Hom

entitlea to be given azn opportunity of being
haard on the-question of traﬁsfer; wacih doen

not zwount to punisiment. It is also specifeally. .
denied that thé'%ranfer waé'made at the initistion
of Sri Akhtar Alam or as result of personnel

anity between the zpplicant and sri Akhtar Alam,
but the transfer was due to the exigengy of
service and adninstrative reasouns,

In 'reply to the cohtents of tenth Part of para-
graph 4 of the application , only the receipt

of applicant's representation dated 1;9;‘89 as
contained in Amnexure Ko, 7 to the épplieation'is

not denied.

Pars b:The contents are denied. Nome of the grounds are

g tenable under law.

b?ara 63In reply, only the submigsibhlpf tba represen te
ation as contained in Annexure No, 7 is not denied.
Rest is denied. The ayplicant has to wait for
making au appPlication in the Hon'ble Tribunal only
after.the expiry of 6 wmonthe, in case his repre-

sentation is wot decided,

Yare 7:Weeds no reply..

¢
-

Pars 8: Denied. The applicant is ngt entitled to auy
relief, The application is lisble to be disuissed

with oos ts.




A T

Para 9: The contents are denled. As already stated above,

the avplicabion is ligble to be dismisSed, As
such the applicent is hot entitled Lo any interinm
- relief,

Parai0 : Heeds uo reply. Howesver if the appli cation

is not signed by the aspplicant, it is Liable to--

“he dismissed as not being legal and maintaingble,

Pars 11: Needs no reply. ' ' )
Para 12: "Neadf no reply.
Pars 13: Needs no reply.

14, That for the fac'és;'re‘aeﬂns"and e¢ireouns tances

stated above the application made by the applicaut is
l1izble to he dismigsed, |

v, ) ] -

Lucknow - /\\/\/\’JJ_

dateds I? .9,189 W@W@fﬁ’w Mg}nmldmtw\& |
' m%@ BT ﬁp;@ \p-Ran R

Vi RIFICATI O.tif
I, V. K T\wévul working as S:T @’W\’ cﬁ\"\“\ S/“)(“M

in the D, RMig-officer of Horthﬂa@tern Rollwey, at

Lucknow do hereby verify that the contents of paras 1 to

5 of the premiliwanyy facts as well gs para 1,4, bracketed

para 6 are -based on information d erived from record sud-

bslieved %o be true, while those parss 2,3,5 end 7 to 14

® 9 &0



A

are baséd ou legal advice which is believed to be
true,

Signed aud verified this dsy of Septambor 1989

cat DR Yg Office Ashok Herg Lucknoy.

v

(E?%‘E{ng G et (53
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‘ BEFORE IHE CENTHAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL
‘A BRICH, NEw LELHI, AUDITIONAL BEVCH AT LUCKNOW, Ve
Oche Noo 3 237 OF 1989 (1) /[ ¢

Hira Lal agrshari o pecve Applicant

Versus
| Union of India and others coeea Respondents
|
S REJOINUER AFFIDAVIT

I, Hira Lal Agrahari, gged about 52 years, son

of Late sri Sunder Lal Agrahgari, resident of 640, Krishng

(» Negar Private Colony, Post Office Basgrathpur, District
Y;/v Gorgkhpur do hereby solemnly affirm and state cn oath
i/ | as under ;-
‘1}2<% 1. That the deponent is the applicent himself asnd
)iﬁ - as such he is fully conversant with the facts
S deposed.

The contents of para 1 of the reply filed by
the respondents are not correct as stated. The
true fact is that the deponent is a store clerk
and he is responsible only for store. It is wrong

t say that any money transaction is involved in

the duties of the deponent and there is no any
adrinistrative order that the term of store clerk
should be for two years only. As it is evident
from the Annexure 2 to the application, the deponent
was promoted to the post of store clerk in the

- i¢3 month of December, 1986 in the psy scale of ks 260 =
vpﬁpy | 430 which is now revised to & 976 - 1540/,

OOOC@Z



20

o

s

&2-
The 0ffice Memo Ho. «E/59/C/Chief/4/6 dated

7.241986 clearly states that a post of Store Clerk,

is being allotted to Lucknow Division with effect
from 1.4.1984 and the deponent was promoted on that
allotted post of store clerk,

That in reply to para 2 of the objection filed by
the respondent it is stated that no notice has been
given to the deponent regarding the alleged contem-
plated enquiry against the deponent, It is worth
mentioning here that the deponent has served a
certified copy of this Hon'ble Tribunal's Order
dated 5.9,1989 on respondent No, 2, 3 and 4 on

50241989 and 6,9.1989 respectively. After the

service of the Hon'ble Tribunal's order dgted 5.%.1989
to the respondents, the Assistant Gommercial_Officer
(Catering), Gorakhpur became annoyed with the |
deponent as he could not achieve his goal to place
Mre Akhtar Alam, Senior clerk on the post of store
clerk in place of the deponents The respondent No., 2
on the initiation of Assistant Commercial Officer
(Catering) started to harass the deponent and on
89,1989 at about 6,00 PeMe when the deponent had
left to his home after performing his duty, the
store was sealed by Assistant Commercial Officer
(Catering) in presence of Senior Inspector Stores
Accounts and Chief Catering Ihspeétor without giving
any notice to the deponent. On 9.9.1989.when the
deponent resumed his duty, the store was checked

by Assistant Commercial Officer (catefihg) together
with Senior Inspector Stores Accounts. On 12.9.1989
the Issue Book of thé stores has bheen taken by |

the Assistant Commercisl Officer (Catering) and
the ledger of the store is still with the deponent,

QO..3



“ig. | @

A photostat copy of applicent's letter

dated 5.9.1989 accompanyed by the Order dated
54901989 showing the endorsement of Receipt by
_ the respondents is pnnexure R-] and the paper
showing the seal dated 8.9,1989 bearing the
signgtures of Assistant Commercial Offider
(Catering), Inspector Stores Aécounts and Chief
j éatering Inspector 1is Annexure'ggz to this
Rejoinder Affidavit,

3. fiat the contents.ofAﬁara;S of the reply filed
by the respondent is wrong hence refuted. The
shifting of the deponent from the post of store

{ | clerk to the post of cash clerk is amount to a

punishment as the cadre of the deponent is an
store clerk and he can only be transferred to
the post of store clerk, The_impugheﬂ,order of
transfer contained in annexure 1 to the gppli-
cation is, thus, malafide.

Thet the contents of para 4 are not correct as

stateds The status and duties of the deponent

in the post of store clerk is supervisory while

the duty and nature of the cashvclerk'post is

purely a ministerial act. The promotional avenue
- of the deponent will glso be defeated by shifting

the deponent from the cadre of store clerk to
the cadre of clerk. The letter No. Personnel/210/
15/GCe Re/Bhag - 11/6 passed by General Manager

(Personnel) clearly states that the heirarchy of
_ W& the store clerk will be according to AeVeCe of
$§Vfﬂ o store clerk of catering unit (Commercisl Departmentn
and the impugned order of transfer is utt@f ‘
disregard of the departmental instructions itself,

0000’4

|
|
!
|
|



5.

1.

2,

3

4,

That the contents of para 5 of the objection
are wrong and denied « The deponent igs entitled
to his relief claimed and the application is
liable to be allowed.

APPLICAl_\]T'g MLY 10 THE ngA_LilﬁE RPLY
THE RESPONDENT

That the contents of para 1 need no comments.

That in reply to para 21t is stated that the
cause of action accrued to the deponent for
filing the gpplication at Lucknow within the
jurisdiction of this Hon?ble Tribunaia

That the contents of para 3 are not correct as
stateds The application is(weli'wifhin 1imi- :
tation and the application 1s not pre-mature as
the deponent's representation dated 1.9.1989 has
not been decided by the respondent uptq 4th
September, 1983, It is evident that the depdnent_
was previously shifted from store clerk to the
post of cash clerk_and_Sri Akhtar Alah,wasaposted
in place of the deponeat and the deponent has ‘
preferred a representation dated 24,7.1989 vhich
is aAnnexure 5 to the_app1i¢ationMand vide Annexure
6 the esrlier transfer order dated 20.7,1989
(contained in Annexure 4)was cancelled on 25,7,1989.
This time the deponent was expecting the cancella-
tion of the impugned transfer order contained in
Annexure 1 but the respondent has not cencelled
the impugned transfer order and the deponent was
not left with any alternate or expeditious remedy
than to approach this Hon'ble Tribunal.

That the contents of para 4 of the parawise reply
is not correct as stateds The deponent reiterates

the averments made in para 4 of the application.

....5



The deponent has only alleged in the
application that Sri Akhtar Alam is working in

‘the pay scale of ks 1200 - 2040 snd presently

he is posted as senior clerk and there_gre,also
complaints against Akhtar Alam and he is not
entitled for the post of store clerk while on
the other hand the deponent is being shifted to
another cadre of cash clerk which is purely a
different cadre. The seniority as well as
promotional avenues of the:deponent will be

seriouely affected by the impugned transfer order,

The letter dated 25. 7.1989 (Annexure 6)
clearly allow the deponent to continue as store
clerk in the catering unit of North mastern
Rallway, Gorakhpurs The deponent ig aggrieved
only by changing his cadre. He is entitled for
the post of store clerk which is a separate cadre
in the Eailway Department. |

It is wrong to say that any nuwukxxx&%
contenplated enquiry was pending against the
deponent prior to impugned order of transfer |
dated 29.8.1989 and it is only after-thought
that the respondent started to harass the deponent
when he obtained a stay order dated 5.9.1989 from
this Hon'ble Court as it is evident from Annexure R-2
to this Rejoinder Affidavit that the store was
Sealed on 8,9.1989, No notice has ever been served
to the deponent regarding any departmental enquiry
against the deponent. ‘

- The deponent was not given any opportunity

of being heard before passing the impugned transfer
order dated 29.,8,1989 as the order was passed by

thevnivisional Manager Railway (COmmercial), Lucknow
changing the cadre of the deponent which amounts to

punishment.,

0..0.5 ‘
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7

8.

10.

The order of transfer was made at the
initiation of Sri Akhtar Alam as he is in enemical

terms with the deponent .

The contents of para 5 of »the reply are wrong

~hence denied. The deponent is entitled to his

relief on the grounds mentioned in the application
and gll the grounds are tenable by law. |

The contents of para 6 of the reply are vague
hence denied. The deponent. has acted bonafide
as he has been left with no other alternate or
afficacious remedy then to approach this Hon'ble
Tribunal, |

That the contents of para 7 of the reply needs’

no comments,

That.the contents of pars 8 of the reply'are
refuted and those of para 8 of the application
are relterated. The deponent is entitled to his

‘reliefs as prayed snd the application deserves

to be allowed.

That the contents of para ® of the reply of the
respondent are denied andjthose df,para 9 of the
deponent's application are reiterated. The
deponent 1S entitled to the interim relief as
the primg facie casse gnd bglznce of convenience
lies in favour of the deponent as sgainst the
respondent. The application of the deponent will
become infructuous in case the stay order dated
5.9.1989 passed by this Hon'ble Court 1s vacated
and the deponent will suffer irreparsble injury.

That 1n reply to para 10 of the rep1y of the_
respondent 1t is stated that the deponent has
signed the application snd the same 1S well °
maintainable, | |

eeeel




3«- .
/y affidavit are true to my personal nowledge and those
- of paras 1 to 4, 6 to 14 of the deponent's reply are

7 | 2

11. That the contents of para 11 of the reply need
no commente, ) L
At ‘ R

12, ~* - That the ‘contents of pars 12 of "the reply are

terfoy : - !

not disputeds, -

13e That the contents of para 13 of the reply are

~ L AP
LA T

" pot: dieputed.

~orel N

N R e U S

- 14. That in reply to pare 14 of the reply given by the

| repondent it is stated that the applicant's
application decerves to be'Yikbiiﬂ allowed and
the order of transfer dated 29.8,1989 passed by
the Divisional Relilway Ménager (Commercisgl),
Lucknow (conteined in Annexure No. 1 to the

application) deserves to be quashed,

- bl
Trucknow s qﬁhéﬁ ,
Dated s 19.9.19892 _ “ Deponent
VERIFICATION

I, the sbove named deponent, do hereby verify

| that the contents of paras 1 to 5 of the rejoinder

true to personal kmowledge end those of para 5 are

believed to be true on the basis of legal advice tendered

. to me.

Signed and verified this 19th day of September,
1989 at Lucknow,

Lucknow _ Q;ﬁﬁzkﬂ Qk&

Dated s 19.%.1%8® = Deponent
I identify the deponent who has
signed before me, - ;{

fale1
(P eSe Mehr&)
Advocate
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| B CE INIS TRATIV kL, PRINCIAPL
ORE TdE CENTRAL AIMINIS?P@_HV‘%‘ TRIBU_NAL, 0
ggCH, N®W DELHI, CIRCUIT BEJCH AT LUCKWOW, e?"
Oe.Ae NoO. $ 237 of 1989 (L)
Hira Lal Agrshari Versus Union of India & other

A X = =
To

The €enior Divisionrl Commercial Supgrintendant

North ™astern Railway
Lucknow, -

§ubject s Application No. CeT. No. 237 of 1989 (L) -
Hoerg Lal Agrahsrl Versus Union of India & Others.

8ir, |
The Hon'ble Central Administrative Tribunal,

Circuit Bench st Lucknow has braen plessed to gtey the

1mpugnéd order of transfer shifting the épplicant from

the post of store clerk to the ppst of cash clerk.

.

Certified copy of Hon'ble Iribunal's order dated
5.241989 pasced in O.A. No. 237 of 1589 (L) HeL. Agrahert

Versue Union of India and others is heing enclosed-

herewith, .
ph=) Yours faithfully,
o =ﬁzn4'&k/4%7v‘”&*¢;
Lucknow’ s | '

. | : " (Hira Lal pgrshari
Dated : 5,9,1989 B ~Store Clerkg-gAggiicant

Office of the Chief
Catering Inspector,

Gorakhpur,

B North mas
C;ﬁyﬂ 5. . . aeteré Reilway,

v I- Dya&s/e/l/%/g‘ o o/e

- ﬁ#ﬁ/ﬁ)‘{);

\



f o CENTRAT ﬁDMINISTRATIVE TRIBUNAL

}

CIRCUTT BENCH' LUCKNOW

{ | Ooha N0o237 of 1989 (L)
, o “ 7ot

H.L. Agrahari RARERK ) Ptpplicant.
Versus
Union of India & ors heees Respondents,
L 591989 | ' ‘
) . S ‘/‘r'
Hon'ble Justice K, Nath, V.C.:,
Hon'ble Mr, K.J. Raman, A.M.

The applicant files supplementary affidavit,
/ -
?kx Admit., , . _
Lo i meee Issue not: -lce to oooosite parties to file reply within

thrcc weeks . to which the applicant may file rejoinder within
tmcr-day; thereafter,

In the matter of interim relief, it is noticnd that,
according to the 3pplicant, the post of Store Clerk which he
ig pre;ently holding is 'in the scale of Rs. 975-1540 in a

ol adrﬁ'which is altogether different from the clarical cadre
%ﬁjﬁﬁﬁch includes the post of a cath clerk in the scale of
Q%LRS 9404—1500 to which the applicant 1s posted under the

af\'m

e

N
ru@d transer order, In the. circumpsuances, we direct
notlces to he isoued fixing 19~9-89 for orders, Till then

7 the operation of the impugned transfer order dated 29-8-89
} 4 contained in Annexureal 50 far as it relates to the applicant,

\ %ﬂ{.- shall remain Qtayed. ‘

s5a/- | Sd/-

o C k’y A.M32 : V.C.

//Tue Copjﬂ/

( crn

Thaintral A(*vunqnctfa wve I rd)u(;;l
m knows Boaca,

C}\jucknow T
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BEFORE THE CENTRAL AIMINISTRATIVE TRIBUNAL, PRINCIP
pENCH, NSW DELMI, CIRCUIT B™NCH AT LUCKNOW,

Vedo NO. 4 237 of 1983 (L)o

1 ]

Hira Lal Agrahari eeee ADplicant
Versus

Union of India and others eeee Bespdndents

- B e W W @ W@ @ W e @ W @ E @ e @ o -

{
Cl

P Lo
s e el

4

PUNRVEP PO
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.7 o, S
7 » ;
jﬁ B o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BINCH
- . f ) . ) . TN, .
) NEW DELHI, ADDL, BEVCH AT LUCKHOW,

Hirg Lal Agrshsri , eeses APplicant
| " Versus |
E “ ‘ & N )
Union of India and others . ceos Reéﬂ@gaﬁﬁts _%
/ "

P , SUPPLEMENTARX AFFIDAVIT

I, Hira Lel Agrashari, aged gbout 52 yesrs, Son of
Late Sri sunder Lal Agrahari, resident of 640, Krishna
Nagar Private Colony, Post Office Basgrathpur, District
Gorzakhpur, do hereby solemnly affirm and state on oath

as under :- | : ‘ !

le That the deponent is the spplicent himself snd as

.’”/(W

such he is fully conversant with the facts of the

Casee

2e That the deponent ié working as store Clerk in
the office of Chief Catering Inspector, North
Bastern Reilwgy, Gorgkhpur and the scgzle of store
clerk is ks 978 -~ 1540, The following helrarchy
shows the xkows promotional avenue in the cadre
of store clerk:-

Store Clerk - Catering lManager - selectlon -
(975-1540} (1200 - 2040}

Cetering Inspector - Selection - Chief Catering
(1400 - 2300) Inspector
(2000 - 3200

’60.62




d)' l/\;—(/ f)}./
<AisitE,
R G
ATE €0 eoad
J‘“ o (; Bg\\dh
o e
Mo

‘ ' 1
8o Thet the heirsrchy sond promotionsl svenue in thecex

NN M RS - 4

clerk grede of the department is &% under v

R T

Clerk - Senior Clerk -~ Head Clerk -
(950-1500) (12002040} ( 1400~2300)

O0ffice supdt. (Grazde II) - Office Supdd.(Grade I)
(1600 - 2660) (2000 - 3200)
4, Thst the deponent will suffer irreparsble injury
in case he is shifted from the cadre of store
élerk to the post of cash clerk and the charge of

—

store is still with the deponent.

o o ol

502,1889 o : Deponent

Lucknow

L2

Dated

. L1

VERIFICATION

I, the sbove named deponent, do hereby verify
that the contents of psras 1 to 4 are true to my perscnsl
lnowledge, Nothing msterial hss been concesled znd

no vert of it is fslse, So help me God.

Lk . Hiro b Biprrker
Dated ¢ 5.9.1989 | ' Deponent
I identify the deponent who

hzs signed before me.

annfbsmuxﬁﬁfx¥{Axcngv3TefWk: Aiﬁ;qN79

(PeSe Mehra)
Advocate

8olennly zffirmed before me on'S-3-89

at i2-32 ~\,[~3.-'v"£‘~{’0/13OMO by Sri Hil‘a Lal Agrahari
the deponent who is identified by
sri Pebo Mehra, Advocate, High Court gllshabad.

I have satisfied myself by exsmining
the deponent that he understands the
contente of this gffidavit which has
been read over and explained by me.

~—
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“Nges YAKALATNAMA

Before j_t | ‘é;ﬁ\rawdr _@ .C.'/(A/ L—C&Q_W‘“"

In the Court of

& B No. 237 of 1987/ 4 L)

.......................................................

M);w.é)fm’/ NE G ovalhlu

------- ‘;..........._.... R Y A R AL ).................. LT O S e e
do Ilel‘eby appoint and authorise Shri H’Y
Railway Advocate. . L Mék,nﬁ ......... ....to appear, act apply and prosecute the: above des-

~cribed Writ/Civil Revision/CasefSuit/Applicaion/Appeal on myfour behalf, to file and take back documents,
to accept processes of the Court, to deposit moneys and generally to represent myself/ourselves in the above
proceeding and to do all things incidental to such «ppearing, acting, applying, pleading and prosecuting for
myselffourselves. ' ) : , =

I/We hereby agree to ratify all acts done by the aforesaid Shri. . AVW . %“W '
' .

R RRRTTS ... Railway Advocate, L(Jc_k%M

..............................................

in pursuance of this authority.

_;.‘-‘IN WITNESS WHERE OF these presents are duly executed by mc/ﬁs this.............oo.l, s
. . , _ .




\,\

Sl VAKALATNAMA

| ot Lombad, B Frlie Cbumel o Aebelnd
A vend — (hanoh dmelscdd

o v, 237 eradg -
o7 TR e

.  piaiatit | Vou\e WM . Cfiment
“Defendant Appellant

»

Before
"t the Court of

' Versus : Petitioner
Defendant_\ y i, 85, o AW by Tepertant”

Plaimtift

t1T n

J?\President of India do hereby appoint and authorise TS TTTTROTR AT, (PR OUIe SRV

IR %M’V\ i NS D ST U UOTR UL PUROT OO

...........................................................

‘ I T T T to appear, act, apply, plead in and prosecute the above described
' (; 7 suitfappeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes
\" of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and |
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all things
Tocidental to such appearing, acting, applyiog, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained ;
from the appropriate Officer of the Government of India, the said Counsel/Advocate/pieader or any
* Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly%
or partly the suit/appeal/’claim/defence/pro_ceedmg against all or amy defendants/respondents[appellantl
plaintifffopposite partics or enter into any agreement, settlement, or compromise whereby the suit/appealf !
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute, therein}
to arbitration PROVIDED THAT in excegjtional circumstances when there is not sufficient time to consult
such appropriate. Officer of the Government of India and an omission to settle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suitfappeal/procesding isfare wholly or
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and commuuicate
forth_\yéth to the said officer the special reasons for entering into the agreement, settlement or compromise.

\ : !
The President hereby agree to ratify all Qt done by the aforesaid Shri. .. A(Y WM R

mka/we/

..........................................................................................

in putsuance of this authority.

IN WITNESS WHEREOF these presents are duly executed for axlxd on hehalf of the President of

India thisthe ceerrieremeen day of cceeiraernieneen. 198 .
RV DR . B R SR e
: ' ' . Designation of the Executive Officer,

froe @ Duvond Comel Yl
' N e bl@g‘ MMJ\)

9 Unie e

NER—84850400—8000—4 7 84
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NSCes VAKALATNAMA L
4 Aol ngfw;»(rr\/@.&\’v& KR AcinadFy

| ]ft:f:)lfg Court of 1(\/\% Arne- MM"/ {'O)M \‘" g
© A No. 2L%L) of 1198‘% | :

R - O S S Regrouhdt. oo mm i %\thr

.......................................................................................
.......

................

RS Gt T o ’.' ....................................................... SRR

R v Q v
do hereby appoint and authorise Shri.......... A"(\()’W \>kﬂ\i ..............................
Railway Advocate......... 7" \Q_XMAD\J/ ..to appear, act apply and prosecute the above des-

cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on my/our behalf, to file and take back documents,

to accept processes of the” Court, to deposit moneys and generally to represent myself, Jourselves in the above

proceeding and to do all things incidental to such appearing, acting, applying, pleading and prosccuting for
+ myselffourselves. : -

.....................................................

..............................................

........................

: ; o en
SR U . | “*er\‘Q~'—tﬁw0:ﬂ
: S Donned Lonee
................ B RY
) " ,LMQLQ\;’:Z‘)
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